A No, 73 of 2007

Order dated: 30.07.2008

CORAM:
Hon'ble Mr Justice K. Thankappan, Member{l}

Hon'ble Mr. C.R Mohapaira Member (A)

This 15 an applicabion for a direction to be
wssued {o the Respondents for regulanzation of the absence
of the appbeant from duty for g penod from 24 11 1982 to
03,1989 It 15 also prayed that the Respondents may be
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directed to allow the  post retwement benefitls such as
"R, Pension and Commuted Leave ete. It is averred in
the O AL thal applicant was working m the Ralway Board
and, while so, he was absconded from duty due 1o severe
ieprosy trom 24 11 1982 to 01.03.1989. It 1s further averred
in the A that though he had sent so many applications for
regulanzation  of lus leave, the authonbies have not
considered the clam

This Tribunal perused the O A and documents

submiited and also heard Mr. R.S Behera, L.d Counsel

appearmg for the Respondents. The apphcant now clams

two rehels from this Tnbunal. First 15 for a direction for

regularization of s absence from duly and second 1s for the
fmal pension and other relirement benefits, With regard to
the first clam, though it 1 averred wm the OA that the

appucant was sulfenng from severe leprosy, there is an

material for us to consider his claim that he 1s entitied for

any rebel on that medical ground. The applicant has also not
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produced any leave apphcabion sent fo the authonbies for
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considenng s medical leave excepl some letlers and fhal

from any such disease. In the above cireumstances, the first
clavm as rejected as mentiess and nol supporied by any
matenial.  With regard to the second rehief, the Ld. Counsel
appeanng for the Respondents broughi to notice of this
Tribunal today that the apphicant has already retired from

service and s pensionary benelits has already been granted

and penston of Re. 1533 has been granted Lo the appiicant. in
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the above circumstance, the second relief is already granted
by the department. Hence, nothing remans to be adjudicated
by this Tobunal with regard to second praver.

Accordingly, recording the above, tus A

stands disposed of by allowing fo the extent apphicable to the
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second rehief
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